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(V.N .Mehrotra)
Vice=Cnairman

N . E \
’ . . |
- . \ ‘

Shri J.X.harn, counsel for tre a plicang,

-

Heard the coinsa)

for the applicant on the gwes

of admission. Adnit. Icsue notice

Lo the resrendents

their reply Wit I\Jm four weeks from today.

may be f:.l‘.d within two weeks

ejoinder,

eyisites

thersaftor,
filed Nltn.}.n a veek, ’
2,  List on 1%,04,1$97 before Rejistrar for comp
of plaadings, . . ‘;
3. 1ee JoN. DA,r*dey, Sr. atanding Jounzel Sub[plt:
* g similar case no. O. 1,487/96 has alkready been adr
a*xd hoth the cases may be hzard LOgottu— R Pmyer é
4. Office to puteup L.A, Ho. ,r555/9c» alongwith ' -
¥0,487,/9 at the time of hearing.

- (D.Purkayastha) S (K
vember(J) - : Me



4/14.2,1997 ‘ . None for the parties, Notices were
issued to the respondents on 3.1.1997. SBs
ore still awdited, Put up on 13.‘3.1€97 for \
SR ana W/s.

‘ ( S.P.Sbrhd ) - $
MPS, : - " Dy.Regidtrar I/c : \
| - | %
cem ~
|
The learned counsel for the d'pplicant is presant
5/13, 3. 1997 None for the Bé_ih&.uﬁbt ices wpon the respondents

no.3,7,9 and 12 validly served, Notices were issued
to @11 the respondents no.l to 13 on 3, 1.1997. Due
to efflux cf time notices up:on the rem®ining respondents

no.1,2,4,5,6,8,10,11 and 13 deemed to hive been served
under order 5 Rule 19(A) of CFC, Put up on 2,5, 1997 T

for £iling W/s as prayed for by the leérned counsel
for the applicant,

'; (]
; .
A
) ( s.P,sinha )
MpPS, _ Dy.Regictr-r I/c
| ,
‘ 6/ 2 5. 1997  Nene for the partids, YNo W/sheds yet

 been filed. Put up on 3.6,15¢7 or £3iing W/s.

( S,P.Sinha )
- MRS, ‘ . Dy.Registrar I/c

-
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/, i ’ N . OQIA. il 555/9 6
7/3.08M97 . The lcarned counse} for the applic nt is
| . presert, Shri R. K Choubey, Jr, counsel to Mr.

. J. N, Pandey, Sr, Standing founsel appears for
| the respondents, The learned/cggnsel prays
for six weeks time to file W/s, Praycr allowed,
_Put up on 15,7,1997 for £iling W/s with consent,

\ S,P.Sjinha
MES, Dy,RegiSt;¢g I/c
]
8/15.7.1997 None for the parties. No WA has yet been

filed though sufficient time was given therefore,
; In thecircunst..neces, let it be listed before the
L Hon'ble Bench for direction on 4,8, 1997,

{ S.pP.S:rha !}

MES, Dy.Registre . L&
— —n B . " :
9/ 04 . 08,97 Y not £iled so far. Four weeks Corl
: time is allowed for the same.Rejoimper may . Z..: it
two weeks thereafter. List on 24,09,1997 ¢l 2 -r .
. 2 (\" JUWawdi o L Ty
SKY : 1 Vi eafla o tus fa
)
o .
24.9.97  / | $ince Bench is not aveilavle, list "
o :ifzfl on 27,11,97 for dirsction, ‘
A j
LA ! ' (VeK.Stivestava)

- i " A
P . T

Deputy Registrar

11,/ 27.11.97, List it on 9.2.98 for direction.

/cBs/ (5. Das Gupta) (V.N. Fehrotra)
Member (A)

: i Vice-ghairman -
1
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! 12./ 9.2.98. /S hasp besn Filed on bshalf of the official

! ,respanbants. Shri SeM. Tiwary prays for and is allowed
_‘ tivres weeks Further time to file W/S on behalf of the

1 -

f . '

' respondents Nu. 6. Rajoindsr may bs filed within threa
|- S ' <

i . .

i weeks thereafter. List it on 21.4.98 for direction.

' .

| 2 |

' /ces/ (R. Rangarajan) (V.N. Mehrotra)
h . cGertor (A) - Vice-chairman

3 . . | ,

K '1"21.4.98‘ A .
f List on 3.7.98 for hearihge.
!

CM v - . ' i
Lo | -
' ' yJAﬂvw'“*ﬁ
; O e Marber (A)
L] 144/ 3.7.98. Shri J.4. Xarn, the counsal for the applicant.
Lo ' A
| . . |
( | ' lL.ist it nn B8.9.98 for hearino as requested by the
‘ . .
o learned counsel., h
!
? {.,u /CBS/ . (L.R;K; Drésad)
T,J‘~; ' . .o member (A)
:Z N i
15/8,9,1998 List for hearing on 3,12,1998,
5 |
| ] W
- | { L R, K, Prasad ) ( v, N,MéRToEza ) ,
5, Member (A) Vice=Chairman
N » ' . | N .
S . 16/3.12.98 List it on 3.3.1999 for hearinge.
O AMe  (LAKSHMAN JHA) {L.R .K PRASAD)

vember (J) Merber (a) A
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7./ 8.3.99. Shri J.K. Karn,the ¢~ ~=cl for ths applicant.

List it on 3.5.99 for hearing as prayed for.

/d48s/ (LAKSHMAN JHA) (L.R.K. PRASAD)
MEMBER (3) MEMBER (A) .
18./ 5.5.99. . .For want of time, let it be listed on 29.7.99
for hearing. .
- /cesy (L. HMINGLIANA) (5. maaaian)
| MEMBER (A) : . . VICE-CHAIRMAN
19/23].7.99 For want of time let it be listed.for hearing
o on 9,9,99
b (L .HMINGLIANA) (L. JHA)
MEMBER(A) MEMBER(J)
2;3/09.09"99 For want of time, the hea r:x.ng% adjou'x;ned
Ki . £o 07.10. 1999' ‘ /
= | (L.Huingliama) -~ (S.Namyan)
- SKI member (A) . . - Vice-chalrman
. &v 2;*07,10.99 For want of time, the hearing is adjourned
‘ -' to 01,12,1999,

{(LeHaing riana) : (s.Narayan)
SKI ‘ Member(A) . vice=-Chaiman




’.L .' ’ .- h. . . . b s . . ’; ] .
“‘43/_04.14,.,99 - Since the LB is not available today, the
: ' | ‘ _ hearing is adjd}umed to 11.01.2000,

’ - ‘ | - \\

' ’ : - (Lo Hning liana)
- oL - } d
_ ""T‘J o . . viembe £ (&)

: L -
23/11,1,2000 Shri J.Ktarn, counsel for the applicant,
List it for hearing on %.1.3.2000,
| R

EEN

| ( lakshman Jha ) | . ( L.RI.Prasad) ..
MES, | Merter (J) | . Member (A)

.:’ .
“@ 24/1,3,2000 S hri J. X Karn, counsel for the applicant,

",

v List it for hearing on 7.4, 2000,
N ( Lakshman Jha ) f ( LLR K, Prasac )
MEB,” Member (J) . Member (A)
..;‘i'. . Ir
N |
N\ ; ‘ ' . .
\ ) . R . . ’ ’;,: e
RN 25/7.4.,2000 None for the applicant.
‘E‘»‘za_,_t} e ' sha 8.N.Tiwvary, counsel for res;ioridents.
E List it for hearing on 29.5,2000 .
| .
‘r
f .
{L HMINGLIANA) | (LJHA) et
P-:EI:»‘EBER(A) A o MEMBER (J)

' 26/29.5.2000 Sh. J JK.Rarn, counsel for the applicant.

Sh. S.N.Tiwary, counsel for the Pvt. respondent. A
Sh. H. P.,Singh, ASC, for the respondents.,

- On the request ‘made by counsel for the appli-
*cant. list.it for hearing on 14, 7 2000

ART (L HMINGLIANA) ' (L JHA)
FEMBER(A) MEMBER(J)



< feBs/ (Lo HMINGLIANA) v (La)
L MEMBER (A) | ME mat(,J)

29/9,10,2000 Shri J.KK&zrn, Counsel for th

31/

(L Hmingli ) T<’F‘
MIS, Menbnér ?2? ' ( I‘amgfz

|/cBs/ (L.R.K. PRASAD)/M(A) (S. NARAY AN,
18.1, 2CC1 - Shri H K larn, counsel for the applicant,
o On request, list it for hearing
on 28.2,20C1,
5, ( L.Hmingliana )/M(A) { L. Jha )*/M(J)

N _\p/ 14.7.2000.

, " As the D.B. of Court No. 1 is "°tvallab1 t oday
=P &
1ist it an 21.8.2000 for heanng. 'ﬁ

-

N

. 0

2:8/21.,08,2000 : Shrn. J.K.Karm, counsel for the

k

) xplloant.-
On request, list it on 09 10 %‘

4‘“\\
p N, oo
N, .

for
5 . N ‘ i\
( T \: ; ‘\\‘.

. oA e 1 !
Twr epe wd S R

Shri H,P, 3ingh, MC for the re

o e o , On the reﬁmﬁtfmﬁie 2 4l

' counsel foé tha ag‘»licant, 1ist it fo

l

Vad

30. / 29, 11.2000.

For want of time, hearing is adjourned to
18.1 .2001. Shri’ J.K. Karn, the counsel for the
applicant is present.




37/5.7.2001

MES,

/ces/

OA-555 /96

‘FOX want of time, listi\.it for
hearing on 3,4, 2¢C1. N

\ .
(- v .
ot LAY \‘~

( L.Hmingliana )/M(a) ( L.Jha )/M(J)\.\‘
. SN \

' ' . ‘\ . -
/ [ ’ L . J . \ \\
/o S ' " .
; ‘ P I
Shri J, R.?Keirn, courtel foxr tkﬁfapplidant

) \
Shyi karn,8tates that Sitnilar matter

\
A.No{ 447/97 has been 1isted for hearing
26. 4.,2001 and prays for adjm‘fnment on

t he Same date, On his, request, 11131: 1t for
earing/on 26,4,2001, = e

, ui t s:.tt\}ng at Ranchi, 1is€ 1t for,
he9r1ng on 5.7 20Q1

i
AV |

/o _ ( L. Hmingliana)
/o _ Member (A)

4

£

R 3

For want of DB, list it for hearing
on 27, 7. 2001, ' '
‘ i
/s { LR.K Prasad’ )/M(A)

4

. '\ .
38./ 18.7.2001. For want of D.B.; hearing is. adjourned

t019 -9 020010 ‘{
(L. HMINGLI l}NA) /M(R)
I

N\

N T [
( L Hnirgliana )/M(A} [ (ndna )/8g) y
AR
. / .v Y + , ‘n\\‘
’ | AR N
R
Af; Court\:\No .X is not available becaéﬁL
of Circ ‘\

!
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7 .
’/(L. 3HA)/m(3) -

41
" 25.12.01
CM ‘
ﬁ“ .,

' 42/12.,2 2002

s

24 . 12 2001 For hearlng.,

present. Shri 8., N.Thuary, ‘counsel for prxvate

" 0.A.N0.555/96

39/19,09,2001 : For want of time, hearing is adjourned to
059

11.2001,

-

7

bkj | (L. KePpasad)/m(d) (8.N:5ingh Neelam) V<

et

'

AY .

.

(LR K4 PRASAD)/M(A)

4 o
¢ : . AN ’

, Slnce D.8. i5 not avallable. list .
on 12&%@@002 for hearing.

o (L Hmlgliana)
T
The 1earned counsel for the applicant 5.‘a

respondent is ind1Sposed of. let this- itém -
be 1'isted for hearing on 21.3.2002.
( B. N.Singh Neelam)/V.C.

i

(Sarweshwar Jha )/M{(A)
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, .i.g;'z- B For wan‘t of time. heiaping is“adqu:"‘ned to

;',8 5. 2002. R

(L.R K. }PraSad) 1 fB-N-Singh Neelam)
s N ’ Pt . : VeCo .
Cimpy ..1 A
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name af/s 51 GQEBcse'has wmngly.he.en ﬁhown in
l of ¥ his nam@. His name

_ ‘ I
j/oned in the' can’lﬁe list, coumez for

hat there is an ident.i.cal Sl

hich has been listed on 31. 5.02."”"2
n this G be list@d on the B
s/axg/e daate to which .th:i &ingh, Asc, has ‘no objection:
rsh[ne of Shri E.E.Singh, Asc, for official respondents “

_ /
N //
-;/ /#e mentioned in the. cau,se 1is¢t in place of shr.t Bose

!
1 e 1isted on 31 .5 +02 for h@aring along wj.th

/ \
/qi_aav/gv. ]

L.R .Ka f’rasad )/M(A) { B.N,Singh Neeiam_)ﬂc
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(Shyama ‘Qag'xfa 33

= ssa—:uqﬁu..

( $amashwar Jha)
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